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1. Shri Xsliyan Angamutu

2. Smt.Kaliyani Vardan
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Varsus,

f Union of Indisz and ors.
Rosnondent

:,-']I‘ .PLH, PAT

Advocaets for the Respondent(s)r
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CORaNe
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1ipe Hor'ble Shri V.D.Desﬁmukh, Mémber(J)

The Hon'ble Shri —
1, .hether Reoorters of locel napers may be allowed Lo sz2
- the Judaement 7 .

2, To pe reforred to the Renorter or not ?

3. ihether their Lordships ish to see the fair cooy of b
the Judgsment ? '

4. Jhether it nceds to be circulatad to other Berches of

the Tripunal 7
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BEFCRE THE CENTRAL ADMINISTRATIVE TRIBUMAL
BOMBAY BENCH

0.A.184/93
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. Shri Kaliyan Angemutu

[
.

Smt. Kaliyani Vardan

Both working as monthly

rated casual labour

under Permenent wWay

Inspector,

Central Railway,

Gulbarga, )
Karnataka. .. Applicants

-Versius—

1. The Union of Indis
through
The General Manager,
Central Railway,
Bonbay V.T.

2. The Chief Enginear
{South Constn.),
Central Raillway,
Bombay V.T,

3. The Divisidnal Enginesr
- Constn., |
Central Railway,
Solapur.

4., The Divisional Railway
lanager, -
Centrel Railway,
Solapur. .. Respondents

Goram: Hon'ble Shri V.D,Deshmukh,
Member(J)

Appearances:

L. applicant No,l
in parson.

A%

. r,P,R.Pai
Counsel for the
Respondents.

(RAL JUDGMENT ¢ Date ! 5-3-1993

The applicant who is in the
service of the Central Railway had filed
this application chellenging his posting
at Gulbarga and ﬁhmednagarland for a decla=-
ration that the posting st the above said

. ' 3,
two stations was illegal and srbitrary. i:H
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He also applisd for a declaration that the
husband and wife should be placed at the

same station.

2. Mr.Pdi who appears for the
respondents has produced before the Court
the order passed by the DRM's office(P)
Branch,Solapur dt. 24/25-02-1993 which

shows that the wife of the applicant

' Smt.Kaliyani Vardan is posted where the

applicant i$ working. -

3. In view of the above oxder
the applicant states that his grievance
has been removed and he may be permitted

to withdraw the application

4. i, D Y Gangal who has filed
his vakalatnama for the appllcdni seeks
to withdraw the vakalatmama. iMr.Gangal is

permitted to withdraw his vakalatnama.

i

5, At the request of the applicant

the application is permitted to be withdrawn
and it stands disposed of accordingly. A copy

of order dt. 24/25-2-1993 is taken on record.
6. No order as tec costs.
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